IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A,1471/94 decided on. : 7-12-94
P. Nageswara Prasad ¢+ - Applicant
versus

1. Director General of Metearology
Mausam Bhavan, lLodi Road
New Delhi

2. The Director, 1/C
Metearological Centre
Hyderabad Airport
Hyderabad

3, Dy. Director General of

Centre, 50 College Road -
Madras 600006 : Respondents

Counsel for the applicant : S, Kishore, Advocate

Counsel for the respondents: N,R, Devaraj, SC for
Bentral Governament

CORAM
HON., MR, JUSTICE V. NEELADRI RAO, UICE THAIRMAN

HON. MR. R. RANGARAJAN, MEMBER (ADMINISTRATION)
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DA.1471/94

Judgemant

( As per Hon, Mr, Justice V. Neeladri Rao, VC )

Heard Sri S, Kishore, learned counsel for the

applicant and Sri N,R, Devaraj, learned counsel for

the respondents,

2, The applicant is working as Scientific Assistant

in Meteorological Centre, Hyderabadt)He'ues transferred

to Bangalore by order dated 29-3-1994 (Annexure-5),

The same was assailed in 0A,711/94 on the file of this

Bench., The same was disposed of on 28-6-1994 by order-

ing that if the applicant is going to make a represent-
. -2 n..l-'l.""lggdj

ation to the Directaor fe~~---

T ;quuer,hgs to consider the said representation,

R~3 by OM dated 16-11-1994 informed the applicant that

R-1 considered the representations dated 14~7 -1994 and

5-10-1994 of the applicant and even thereafter it was

ordered that the applicant's transfer to MC, Bangalore

stands, .__ 7 T oo )

TR L ey T

o Fuf aeclaration that the
3. Thia a=s
said OM dated 16-11-1994 is arbitrary, illegal and
agaimst canons of the Justice,.and to direct the respon-
dents to retain the -applicant at NMC, Hyderaﬁad. The
main contention for the applicant is that out aof 22 posts
in the office of R-1 at Hyderabad, 2 posts are vaciaé
and out of 20 uwho are working in the office éf R—ﬁ/are
in this office since more than 10 years and eventhaugh
the applicant has come over to this office only 16525;12;

Y ood,




To

1. The Director General of Mateocrology,
Mausam‘Bhavan, Lodi Road, New Delhi,

2. The Director, 1I/C Meteorogogical Centre,
Hyderabad Airport, Hyderabad. :

3. The Deputy R&yk Director General of Meterology,
Regional Meteorological Centre,
50 College Road, Madras-6.

4. One copy to Mr.S.K&shore, Advocate, 3-6-369/A/12
1st Street, Himayatnagar, Hyderabad.

5. One copy to Mr.N.R.Devraj, Sr.CGSC. CAT.Hyd.
- 6. One copy to Library, CAT, Bgd.
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months. back, after working for about 3% years at

- . ) a

Calingapatnam, said to.beﬂg.hgrdshipvstatiqn, it is
discriminatory in pipking.hp the gppliaant for transfer
from Hyderabad to Bangalore.

4,. .1t is eu1dent Prum the impugned UM dated 16~-11-94

that R=1 has loaked 1nto thlS plea of the Bppllcaﬂt 1t

- - - . " LY

was referred in-his representationsdated 14-7-1994 and
5-12-1994 and even thereafter the arder trahsfering the

applicant to Bangalore was not interfered with, 1In

Pairness to the applicant it has beem stated that he has
not attributed any motives to R-1. Hengce, unless there
are some circumstances which warranted the transfer of

the applicent, he would not have been transferred.
e e rprmawswile WQD Ukl .I.Ea\le rrﬂm

-

4-11=-1993 to 31-12-1993 and from 11-4-1994 to 28-5-1994,

it gives an indication that it might have been felt

e Al WY MWD

wuﬁi—
due to prolonged leave of the applicant in shotﬁBF

-
e m e —. -

the—said 16 to 17 months in the gffice of R-=3,

5. 50, in the circumstances, we fasl that i+ d~ ~-2
cveu ,case where the record has to be looked into for

being satisfied as to whether there are justifiable

grounds for transfer of the applicant.
—r —ew waasvumscalced, this OA does not merit con-~

—8ideration and accordingly it is dismissed at the

admission stage, No costs, /
O~ 7 M Le A

(R. Rangarajan) (V. Neeladri Rao)
Member (Admn) Vice Chairman

Dictated in Open Court }%VA/%/YM%[
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IN THE CENTRAL ADMINISTRATIVE TRIHL.. .
. HYDERABAD BENCH AT HYDERABLD

ThE HOK'BLE MR.JUSTICE V. NEELADRI RO
AND -

THE HON'BLE MR.R. RAi\JGARA AN : M(ADIT)
DATED:“{ =Y )-~1994
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